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this CM is, that the Listridt Lmployment Officer, lycderaba

This ié an‘applicatioﬁ filéd under Section
lu,oi‘the Administrative Tribunels &ct to,?ssua a direction
o the 1st respondent to consider the Casejof the applicant
for the post of Group-D (CTlass IV) after the applicent's name
is épogéored by the 2nd reswpondent i.e., the Dist. Employment
Officer, (Labour); Hyderabad and pass such other orcer oOr

orders &5 mey deem f£it and proper in the circumsStances of

“he case,

2. The grievance that is sou&ht to be made out in

[»2)

(Seconé res ondent) hed sponsored to the first respondent

juniors to the tpplicant who had registered their nemes later

than the applicenty for eppointment to Gm up-D posts,
|

According to the ¢pplicant he has registered his name as early

‘&5 1988, .ne cese of the aepplicant is also that the Iirst

ressoncent nad notified ¢ertain vacencies for Group-D(Class IV)
to the Second respondent and tuat he is fully qualifiecd and
eligible erffiﬁﬁiﬂﬂkIﬁﬁtj to the saié post. Lo the present

OA is filefd for the relief @s indiceted above,

-

. ' This OA came up For admidsion hearing on
11,8.1992. . On 11,8,1992 the counsel for the rFirst respondent
Mr.G.Parameswéra l.a0 produced the file Cﬂncerning the'Subjéct
tn this OA, From the said file it is evident that the
notificatioﬁ wes mace by the Lirst respondent o fill up two
vacancies of Attencders Group-D{Class IV)%in the Office of
the First respondent on 29.7.1992 an€ that letter is &1s0
addressed by the Eifst responcent to Sec?nd responcent to
sponsor suitable cendidate for f£illing uﬁ.the said post,

A supbmission was made on 11,8.1992 by dMr,G.Paremeswars [L30
| . .

counse .l foﬁ tie Finst ﬁesgondenﬁ that the second res-oncent
had not yet submitﬁkd the list of cancdidates for filling up
|
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1, The Principal Director of Commercial Audit and
Ex-Officio Member Augit Board, '
Accountant General Office Complex,
Saifabad, Hyderabhd.

2. The Dist. Bmployment Pfficer, Labour, Hyderabad.

3. One copy to Mr.D,P.Kali, Advocate,
2-2-1164/15/B, Tilakpagar, Hyderabad,

4, One copy to Mr. G.Pargmeswara Rao, SC for AG. CAT,.Hyd.
5. One copy to Mr,D.Pandyranga Reddy, Spl.Counsel for A,P,Govt.
6. One spare copy. |
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the said posts. In view of the submission mede on behalf of

the First respencent we directed Mr.D,.Pandurangs Reddy, Spl,

L} y hJ I »
standing counsel for .the Second responcent go ascertsin the
: i
corxect poeition anc pl ice the information before this Iribunal,

“ k3 &
3 .
!

3. Toéay Ar,D.Panduranga leddy|has filed a letter

that has been addressed to him by the District limployment
‘ A ,
1

Officer, iyderabed, In the said letter it is stated that the
iist of cancictes with regsrd to the said notification will be

proposed to_ the Lmployel tqrougﬁ the OomDutﬁl.Wlﬁhln'é' “ishort,

‘period and_ ufter_gggglng the lxst from the_gggggﬁer ‘only the.:
- BETIACTitY TCoveréd will be infommes In due Course, S0, from the

said letter it is cuite evident that the Employment EXC 1ange nas

) m + - |
not yot sponsored the names of cendidates in pursuance of the
‘ ' |

notificetion of the lirst respondent deted 29,7,1992, So

— w—

therc cannot be any doubt, ghout the fact $Hat as on today that
‘ : : i ' '

tac apolicant does not have any grievance, Hence this CA is

certainly premature, Confronted with this posfition learned

- ! | '-.
counsel for tae epplicant Mr,D,B.Kali submittel that the
‘ : ‘ | .
applicent is withdrauving f{rom the Oa. In Vieﬂ of the repre-

sentation méde by Mr.D,P,Kali tnat the applicant is withdrawing
g} o
from the A, thig OA is rejected as withdrawn under the
|

provisions of 19(3) of the ’dministrative Tridunals hCt, leaving

the parties to begr their own costs,
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, : - (T CHANDRASLKHAL A REDLY )

% Member (Judl,,)

Dated : 12th August, 19982
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(Dictated in the Upen Zourt)
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